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STATUTORY RESOLUTION SEEKING DISAPPROVAL OF THE SPECIAL
ECONOMIC ZONES (AMENDMENT) ORDINANCE, 2019 (NO. 12 OF 2019

AND
GOVERNMENT BILL
The Special Economic Zones (Amendment) Bill, 2019

MR. CHAIRMAN: Statutory Resolution and the Special Economic Zones
(Amendment) Bill, 2019 to be discussed together.

The Statutory Resolution is to be moved by Shri D. Raja, Shri Binoy Viswam and Shri

Elamaram Kareem. Are youmoving?
SHRI D. RAJA (Tamil Nadu): Sir, I move:

"That this House disapproves the Special Economic Zones {(Amendment) Ordinance,
2019 (No. 12 of 2019) promulgated by the President on the 2nd of March, 2019."

MR. CHAIRMAN: Resolution moved.
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Okay. Now, Shri Piyush Goyal, the Minister, to move a motion for consideration of
the Special Economic Zones (Amendment) Bill, 2019.

THE MINISTER OF RATLWAY 5; AND THE MINISTER OF COMMERCE AND
INDUSTRY (SHRI PLYUSH GOYALD): Sir, I move:

"That the Bill further to amend the Special Economic Zones Act, 2003, as passed by

Lok Sabha, be taken into consideration.”

MR CHAIRMAN: Motion moved. There is one amendment by Shri Sukhendu Sekhar
Ray for reference of Special Economic Zones (Amendment) Bill, 2019 to a Select Committee
of Rajya Sabha. Member may move. Because he is not there, [ am going ahead to the next
item.

The Statutory Resolution and the Motion for consideration of the Bill are now open
for discussion. Any Member desiring to speak may do so after which the Mover of the
Resolution and the Minister will reply.

Now, the first speaker, as per the list given to me is Shri Mahesh Poddar.
...(Interruptions)...

o 72T UlER (@IREE): Ui ARiCy, 999 gl ol § 3k Uiy 37U SNAR Wehe
A AT T | . ().

SHRI JATRAM RAMESH (Karnataka): Sir, let the Minister explain. ... (Interruptions)...

MRE. CHAIRMAN: He will explain. He met you personally and explained. But he will

explain in the House also.

it A2 UER: 9HURT WEIG, HE TSl o H ATYF Uil 3701 AR Ghe HAl
dTedl § | . (RUFET)...
SHRI BHUBANESWAR KALITA {Assam): Sir, in the prelimimary note, he has to

explain the urgency of. ... (Inferruptions)...
SHRI JAIRAM RAMESH: Sir, he should explain the. .. ... {lnterruptions)...
MR. CHAIRMAN: Please sit down. This 1s not the way. ... (fnterruptions)...
SHRI JATRAM RAMESH: What 1s the urgency inthe Bill?... (Interruptions)...

MR. CHAIRMAN: We will ask him. ...{Interruptions)... Mr. Ramesh, please.
..(Interruptions)...

SHRI JAIRAM RAMESH: The trust is going to benefit. He is trusting one trust.
Who 1s that trust? ... (fnterruptions)...
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MR. CHAIRMAN: Iwill ask. ... (Interruptions)... Please. [4=1 3rARKT aq 7l qifore|
AR b1 YIS0 BT & 3N AT AL vr bl ) g B B | L (TEeE)... | have
agreed. [ will ask him. ... (Tnterruptions)...

SHRI JATRAM RAMESH: Lethim explain. ... (Interruptions)...

MR. CHAIRMAN: Because | have already called that person. I can't stop him in
between. [ will definitely ask.

St mRvr uleR: 1741 o A gR1 UIRG R T T URen fOdue § 1 L (=aem).

MR. CHAIRMAN: Even before replying, Mr. Minister, in-between, when [ will call

you, please explain. ... (fnferruptions)...
ot 9291 UER: Helqd, W A 9w & v siaRisii e @1 fasam Igm &1
SRaYT HEXIH 1 ST TRl off| . (=),

MR CHAIRMAN: He will explain. Please. ... (Interruptions)... T will ask him to explain.
-.{Interruptions)...

SHRI JATRAM RAMESH: T seek your protection. He has to explain... (fnterruptions)...

MR. CHAIRMAN: Ie will explain. ... (Interruptions)... T @ WS BIHT T B3,
1 H @91 %72 You have to explain how can three people speak at one time. One can speak.
...(Interruptions)... Please. ... (Interruptions)... W& Sil, 913y, # |H 71| Mr. Minister,

please explain. ... (Interruptions)...
SHRI D. RATA: We have given this Resolution, Sir. What is the fate of the Resolution?
MR. CHAIRMAN: That will be decided afterwards, after discussion. Yes, Mr. Minister.
SHRIPIYUSH GOYAL: Hon. Chairman, Sir, ...
MR. CHAIRMAN: You are not giving total reply.
SHRIPIYUSH GOYAL: Notareply.
MR. CHATRMAN: Discussion 1s yet to take place.

SHRIPIYUSH GOYAL: Hon. Deputy Chairman, Sir, just to give a little perspective,
Special Economic Zones were earlier being operated through rules that were formulated,
until 2004. Around 2002-03, rules were made, various policy initiatives taken and Special
Economic Zones were run all across the country. However, sometime in 2005, the then
Finance Minister and the Government of the day realised that it was extremely difficult to
generate confidence in the international market until we made a law. Therefore, in 2005, the
SEZ law was formulated. [t was approved by both the Houses and, since then, SEZs have
been governed by the SEZ law. When it was formulated, the SEZ law allowed various
entities to invest in SEZs. It could be proprietorship, partnership, private limited or public
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limited companies, and so on. So, various instrumentalities or entities were allowed to
invest inthe SEZs. At that point of time, in 2005, trusts, as an investment vehicle, did not
exist. Trusts usually come in in the form of alternate investment funds, AIF, in which
several people pool in their capital. The Trust invests in any business or any venture and
the returns from that go to the various stakeholders in the proportion of their investment.
There has been a thinking in the Government for several vears. I am given to understand
that even when the erstwhile Government was in place or our earlier Government was
there, the thinking was that India should gradually promote International Financial Centres.
We have IFCs in London, Hong Kong, Singapore and New York and, in International
Financial Centres, largely investments are carried out through newer and newer investment
vehicles one of which is an entity called trust, and that is the ATF model The Reserve Bank
of India defines the various entities that can invest in the International Financial Centres
and, while defining it, the Foreign Exchange Department of RBI said, "financial institutions
shall include... (1), (i1), (ii1), (iv)" and in (iv) they have said, " Any artificial juridical person

not falling within any of the preceding categories..." and in the Explanation, amongst
various types of bodies they included the trusts also. Subsequenthy, the Securities and
Exchange Board of India, SEBI, took out a circular on 26th November, 2018, where they
brought out operating guidelines for these Alternative Investment Funds in International
Financial Services Centres, and there they permitted the trust to come in n the AIF model.
Now, we believe that that should have been enough, but just like in 2005, to generate
confidence among the international investor community, all these rules had to be converted
into law. The feedback that we got was that people would like to have a clarity and surety
that the SEZ law also permitted the trust before they could consider investing in India
through this ATF model. The SEBI guidelines came out somewhere in November, 2018.
Thereafter we started preparing the law and, but vetting from the Legal Department took
time. We had a very small Budget Session in which Vote-on-Account was done and
largely Parliament was not able to function or approve any legislation or Bills. Therefore,
at that point of time, it was not possible to get this approved by Parliament and get it
converted into 1aw. There 1s a sunset clause coming in for SEZs in 2020. Any delay in
formulating and finalizing this Bill and allowing trusts or AlF's to come into India would
have resulted in going back by another six-seven months. We would then not even be in
a position to start accepting applications or give confidence to the international investor
community that they can come to India through this mechanism also. Therefore, this
Ordinance was promulgated. The hon. President was pleased to allow it and we brought it

to Lok Sabha. Now we have brought it to the Rajya Sabha today and I can assure ...
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MR. CHAIRMAN: That is all right. Mr. Minister, you may reply afterwards. Now,
Shri Mahesh Poddar.

MR OER: wRiey, 59 dhurE 1 ) g Midl ofl B Yeer A B el 1 usd
B 3N By Bl B 3T IFMATI

MR. CHAIRMAN: Your party has three speakers and forty-eight minutes to spealk,

so please keep that in mind and go ahead.

2t IR9T UER: FT ) PRI, S 3MEvId 9, oifhd TIR-IRM % RO A1 3T
@G % BIUT U Tl &1 Ul 3 37w |l H wifdd ¥ | w8ied, globalization A Wl
SR BT il & yaed & d/q e, @R, 9 afe B Y1 scenario, X
URqe dde 11 R | dgd R guiRprd d-adld 9§ seerd $) smaegddl Tegy gl &
IR RERTTT T 6 Td B doll 9 8 F 98 9@Ted €, S+l ol | g9 3 9 |
€] Hebd | India was one of the firsts in Asia to recognize the effectiveness of the Export

Processing Zone (EPZ) model in promoting exports, with Asia's first EPZ set up in Kandla
1n 1965. The SEZ Policy was announced in April, 2000 to make SEZs an engine for economic
growth supported by quality infrastructure, trained manpower and huge investment, which
was open for all. Sir, the SEZs in India functioned from 1.11.2000 to 9.02.2006 under the
provisions of the Foreign Trade Policy. But, Sir, the Special Economic Zones Act, 2005 was
passed by the Parliament in May, 2005. The main objectives of the SEZ Act are -generation
of additional economic activity, promotion of exports of goods and services, promotion of
nvestment from domestic and foreign sources. And, the Special Economic Zones have
contributed significantly towards economic growth of the country over the years. There
1s a saying that the numbers don't lie. The fact is that in the last year, the investment —1
will just read the investment till 31st March, 2019 —is¥5,07,000 crores, the employment is
20,61,000 and the exports in the year 2017-18 1s ¥7,01,000 crores, and in the six months of
the current fiscal year, ¥3,33,000 crores. The total investment of about five lakh crore is
just the beginning. The potentials are huge. To tap these potentials and the unlimited
amount of employment generation, we have to open our minds, open our policies and
open the doors. Sir, [ come from trade and industry background. 1 find that the Prime
Minister has set up, the Government has set up a target of five trillion dollars economy
from 2.8 trillion dollars at present, which was about two trillion dollars in 2014. And, if they
could do from 2 trillion to 2.8 trillion in the last five years, there is a need to run faster to
reach the objective of five trillion dollars in the next five years. For that, we have to change
many things and we have to change it fast. I, F& S ¥H HY Fehl ¢ [ I8 I &
a1 Tl ¥, <lfbs #giey, ﬂ?l Egs] o= ugal WM 9 BRICS countries & political
consultation H HF & &1 Hishl e on, STET # oot aidh 1 represent Y T=T o111 GE1
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R Sid 1 o 16 59 29 § odle-edld 9 o1 3§ vi=rery s+ 0§, and, that is about
9to 10 crores, everybody was shocked as to how it is possible to do it in five years. But,
Sir, if we can do that, this five trillion dollars again is not an impossible task. And, very
rightly said, "#I&T & @ HARRA € 1" For that, we need the support of evervbody, every
section of the society including all the political parties. |, ¥& 34 faun § wdiidd el 2,
o arferek o 8 srider Uk o dw aries ol & g1 fh 9 Weh | There are
SEZs to provide hassle-free environment for export and to replicate China's success in
using SEZs to boost the economy, manufacturing and employment. Sir, when we hear that
China has become the factory of the world, we don't feel inferior. Rather, we feel that we
can also do itand we can do it better. I think, with these kinds of changes, with these kinds
of initiatives, we are opening our doors to make these major changes. Sir, SEZ benefit from
the strong connections they have with the hinterland. These connections are essential for
lowering logistic costs and increasing export competitiveness. The current policy of
integrating existing coastal SEZ into overreaching plan of coastal development under
Sagarmala can lead to a turnaround for SEZs. Sagarmala focuses on back-end connectivity

with hinterland. That is what many of the zones need and they have expressed that this is
what was lacking so far. S ﬁﬁEBT Hed A & [ W bl aau 19y 2 &= i

e RUTE deabtel 9 arforsy of e sl w21, sf ger ug o1 |id) g off | g6 ik s
Rid @l G & & ferg 39 & uitg Selvrfd - AR wisl feffics - & i, s 9
FHearoll SiT P stz | Y WK Tiea @ g off | 1 Wi S SEZ IR F1 amwer
HY 3R S fered ATIR HISA, World Trade Organization - WTO, @& HIFBI & %Y
S Wb [oTQ Ysi1d & ol el A1 AT | I1 9 3red] 4 [Ba1 ofik RUIS a1 u¥dd
el

=¥ RUE § He1 T € 1F G RGPl oa¥ 2025 OF 5 AN RS Sl bl
spierawl] H dedlel 811 & dl manufacturing sector & HI-HRI competitive ability &
Wsewicesecrorﬁqﬁ_wqﬁﬁﬂﬁﬁmwgﬁﬁ%ﬁﬂﬂﬁ%ﬁlWE‘T
g &l Haex 3R gHd S Harsli & & 7 el e @1 e e, [y Sansi
¥ RN A1 BT | HETG, e aga Heeyul € i il Tensil § wn ol wret dis
o, 5 83 1 H1e] Harag # 9w gHY A w4 9 g1 WY 1) far 9 =l @ ol
a1 &1 5 9 o) i A ok Roiig darell S sy dar @l@ae]d 0 90
WG BT B 1T |

o7 arerrar Raid & ser wen € b fafeior e | e w1 i oo w9 & fore e
LD By I 811 | 1Y A-T S 01 fob 291 1 hael 4-5 w0 T &, We] SEZ =)
& oI} ST 9 SFIREE U &1 U Ueelt A% 9% 7 530 ¥ o o1 usRft 3w ol et a4
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& fIT T SEZ &1 FEI IR 8 B o1 T21 €1 S foT 425 Ba0a) & ¥ 14,000
FRIG FUQ BT 1G9 31fdrep &1 - SEZ uRaTSr 1 Hodt &t 8 €1 9nflq @t ol ¥ 1%
ATA 2017-18 & 915, 3 £ o TII-T0T, 597 &1 | o} St uvfey vt

#ETa, SEZ & SR dhigH H efdal Bt uRArsT # Trust 6l 41 Sig o1 araer foba
S T8 & T 31 entities 1 Silse] 1 Hl Ha®y &1 Y818, Sl SATavh =1 3 ATaRIF
®ifh gfar A aee-ave & el & qart Faw by sid & aiie g6 el Rerfd srer
UPR Bl & | F9ra- & fF ga9 dfous a9 91 11 o 31T &, ST Hieh] 99 Bl
HI SF1 FRT | HB AR 56 T4 Pl [&R09 F I & - Ul &1 1?2 371 AH 3THRET Bl
qETSHY G BT T a1 economy &4 ST I81 & | 20 T4 Ugel PIg A= AT =T Fehll o1
b U1 wid 8) "l w1 Hfod v A 9E) vers umn, 949i% Second World War 8
IHF e Gt UBER Bl technology Sueter oft 3w ag off o wrmard) Qe alfde
A JF I 3R RRER W ST ugdi | G Tl g, Sl a9 Wl ue Areraret <w g
S AT SR AT egeRn 3R g e & A A wol gofl M99 & SIRY a9
I SEZ 9 fHerd-gjerd sl g s9g | ardt 8IEk-AeT factories 1 41 giFmm w0 31
BT ST b a8 1 SedTa=] b1 Y% ¥ &1 | 3ol #17 obl =11 &l <1 a4 agen
AR 34 g ) Sler § ggen | g arfees €1d ge Wl gy e 9 €l 48 b e
9 Y IE1 €, [Shea1 Faw & Te1 € ofR IS W@iided 1 87

A, € W1 WM € 6 I 9 #9 %5 SEZs o € | 191 e A1 g1 &, =iy <
21, % ®% SEZs U €, [ 310 airports ¥ | #8 SEZs U & foTh orae ¥ex €1 @
R ST fade & fer Seuret &y wR & | asl g o 4 fafirs <fisft & Fjor & ferg s
37T SEZ = ¥ 3R H ¥ § o6 ara § 41 7w w9 € | Heled, e9R U a1 9 &
A 5H HYBR & AT H B g8 ] AN HIererd] & BRI gaRT el BATTR 8 T8
1 ot 399 5| B 9N 3R gefie 1 SfoR | oo aed €1 99, T 5931 Th HIET
ST €, IFMR &A1 € 3R ISR & A7 @R < €

HETGY, F€ UHd ¥ b Bo GOUAN B HATGHIG ekl BT S, elfeh H A €
ATl & T8 ¥ A48 HYeBR gouAnT §I4 T8 a4l i vl

I appreciate the measures taken by the Government to boost the economic
powerhouse that an SEZ 1s. It 1s expected that this will trigger a large {low of domestic
mnvestment in SEZs; in infrastructure and productive capacity, leading to generation of
additional economic activity and creation employment opportunities. [ urge the Members

of this House to support this Bill now and afterwards also.

SHRI JAIRAM RAMESH: Sir, I must start with a disclosure that T have never been a

great proponent of SEZs. The SEZs in India are borrowed from Special Economic Zones of
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China. In China, they are restricted to maximum ten or twelve economic zones. But, by the
time we introduced this concept of SEZs in India, we had hundreds of Special Economic
Zones. In fact, if [ remember right, at one point of time, we had over four hundred SEZs in
our country. [t made a mockery of the concept of SEZs. Secondly Sir, thousands of acres
of land was acquired in the name of SEZs under the old Land Acquisition Law of 1894. Sir,
the land was acquired without paying adequate compensation to land owners. I have
been in the Commerce Ministry myself. Sir, T have myself seen how the land was acquired
for SEZs and no economic activity was installed there for years together and the land was
not even returned back to the owners. So, intown after town, in city after city, we have big
boards for SEZs. Sir, if you land in Tirupati, vou are greeted by a big board saying 'SEZ/
which is in front of thousands of acres of vacant land. This land has been acquired under
the old law. So, I must start by saving that T have never been a great supporter of this SEZ
concept. However, [ have a problem with the Minister's maiden attempt today ata Bill, in
this Session, at least. If I remember right, national elections were announced on the 10th of
March, 2019. Sir, one week in advance, the Prime Minister and the Government of the day
know approximately when the elections are going to be announced. This Ordinance is
1ssued on the 2nd March, 2019. 1t 1s issued only about a week in advance of the election,
when it 1s pretty much clear, when the election 1s going to be announced. My first question
to the hon. Minister and he is a very persuasive salesman. He can convince me that the
black is white and the white is red. So, I am sure he must have an answer to this. My first
question 1s what was the tearing hurry to issue an Ordinance on the 2nd March, 2019
knowing fully well that the elections are going to be announced after seven days. My
second question to him 1s, from the day of 1ssue of the Ordinance till today, how many
trusts have actually applied for SEZs? What is the urgency in ramrodding this Ordinance
first onthe 2nd March, 2019 and now te convert the Ordinance into a Bill? Sir, [ am sure the
Bill will get passed, but the point is that these questions have to be addressed. My third
question 1s the word "trust”. Sir, nothing 1s more distrustful,-Sir, I am learning from
you—you can mistrust the trust, you cannot trust a trust. This word 'trust’ like a Shell
company is a very dangerous word. So, when you are bringing up a law and saying thata
trust will be allowed to set up a SEZ, who is this trust? What are their antecedents? Are
you going to check who is behind these trusts? Who are these trusts? Are they paper
trusts; are they trusts set up for some form of tax evasion or are they actually going to be
investor trusts that are going to invest in the SEZs? I think, the hon. Minister should
answer these questions before the Ordinance gets converted into the Bill. ButI do want to

reiterate once again that it was very, very improper to issue such a far-reaching Ordinance
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one week before the announcement of elections. [ don't know what the tearing hurry was.
There is something that is not being disclosed, which will only come to light a few months

trom now. Thank you.
MR. CHAIRMAN: Thank you. Now, Shri Ram Gopal Yadav.
SHRI DEREK O'BRIEN (West Bengal): Sir, can we take his time? ... (fnterruptions)...

MR. CHAIRMAN: No, you cannot. They are a different party and you are a separate
entity.

1. I OIS ATST (37 Ua): WX, H 59 [&el &1 waeld owdl g, didd ¢b w1
ST Aredl g b seil ol gwe g, o deel werdiie gl ayes € €19, gHb [y 3
conditions &1 &If1? aa?%fm?ﬂ:ﬁ conditions 1 fulfill @31 R d 201 i) 3y 3=
SEZ & [e1¢ land allot 81 Heh1?

MR. CHAIRMAN: Thank you. Now, Shri S.R. Balasubramoniyan.

SHRI S R. BALASUBRAMONIYAN (Tamil Nadu): Mr. Chairman, Sir, [ thank you for
the opportunity given to me to speak on this Bill, which has been just now introduced by
the Commerce and Industry Minister, Shri Pivush Goyal to allow the trusts to set up units

1n Special Economic Zones (SEZs).

Sir, in February, the Union Cabinet had approved the introduction of the Special
Heonomic Zones (Amendment) Bill, 2019 to replace an Ordinance promulgated by the
previous Government. The Ordinance seeks to amend the definition of a person under the
SEZ Act 2005, which will enable a trust to be considered for grant of permission to set up
a unit. The amendment seeks to provide flexibility to the Central Government to include

'trusts' in the definition of a 'person’ in a bid to facilitate investments in these zones.

HExports from SEZs rose by 21 per cent and reached seven lakh crore of rupees in the
2019. As of March 31st, there were 232 SEZs, of which 25 are multiproduct, and the rest are
sector specific, with 5,109 approved units. According to this Bill, after the amendment of
sub-section (v) of Section 2 of the Special Economic Zones Act, 2005, atrust or any entity
notified by the Central Government will be eligible to be considered for grant of permission

to set up a unit in SEZs.

Sir, this Bill which seeks to allow trusts to set up units in Special Economic Zones by
amending the SEZ law was passed by Lok Sabha on Wednesday. The Special Economic
Zones (Amendment) Bill, 2019 became the first legislation to be passed by the newly-
constituted 17th Lok Sabha. Now, it is being moved for passage in Rajya Sabha.
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Sir, the intention of the Government 1s that unless this amendment 1s passed, it
would be very difficult to allow individuals or others to set up SEZs. So, they are bringing
this amendment. This amendment may not cause much difficulty. 1 think, it is proper and
the Act can be amended as per the Bill. Thank you.

MR. CHAIRMAN: Thank you. Now, Shri Derek O'Brien. He is going to speak in
Bengali.

SHRI DEREK O'BRIEN: No, Sir. I will speak in English first, and then, Bengali.
MR. CHAIRMAN: Have you given notice?

SHRI DEREK O'BRIEN: Yes, Sir.

MR. CHAIRMAN: Otherwise, only you and I can understand, and, others won't.

SHRI DEREK O'BRIEN Sir, before I get to the content of the Bill, I would like to make
two observations on the way we are still doing legislation. There was a tradition here in
Parliament that if ten Bills were passed, one was Ordinance. That was the score in the first
thirty years of our country. In the next thirty years of our country, the new score was that
out of every ten Bills passed, about two were Ordinances. But, Sir, in the last three or four
years, out of every ten Bills passed, four are Ordinances. This quick fix ordinance is not
good. [tis not a good solution. So, through vou, Sir, I appeal to this Government that don't
keep using this ordinance route. Otherwise, you keep on crying wolf and you are going to

pass everything like that.

Sir, second point 1s on the scrutiny of the Bills. It is not enough to say that this Bill
18 changing or adding only one word and that it 1s a simple Bill, so we don't need to
scrutinize it. We used to scrutinize Bills. In the earlier Parliaments, the average in the first
65 years was 70-72 per cent. In the last five years, scrutiny of Bills by Parliamentary
Committees 1s down to 25 per cent. Sir, you are the custodian of the House. Youmust help
us to protect this. Asitis, the Standing Committees, which came in 1993, are semi-toothless.
Because unlike many established conventions in other countries, here, for whatever reason,
we don't allow Ministers to be asked questions on the Standing Committees and the
bureaucrats have to come. [ am not now suggesting that the Ministers should start coming,
but at least take the Standing Committees seriously. On the logic that it is a one-line Bill or
one-word Bill, in that case, India that is Bharat is a Union of States. You change one word
there and say that India that is Bharat is not a Union of States. Put one three-letter word
there but then the context 1s changed. T don't want us to be discussing the content of the

Bill as to the words. Let us come to the Bill itself.
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Firstly, I want to use this opportunity to wish the former Leader of the House, Mr.
Arun Jaitley, a quick recovery because it was he who piloted this Bill as Commerce Minister
and Vajpayee ji was in charge of the Government. The Trinamool Congress has a very
clear view on this. We are opposed to the policy of SEZs. It has always been on our
manifesto and Mamata di has fought for this for many, many vears. Arun Jaitley ji brought
it and one of the reasons to bring it, of course, was to compete with China. There were
infrastructure issues, and then you had issues related to power. The current Power Minister
says power is in surplus. These were the original reasons to bring the SEZs. That was not
the argument which we bought into. Youneed infrastructure, and you need power surplus,
in that first SEZ, which was in Mumbai, the number of jobs that it generated was —not
even one job. It was nothing, but a flop show. Then came the Dr. Manmohan Singh's
Government. And what happened then? From a flop show, three years later, it became a
land scam show. Land was being acquired left, right and centre. Trinamool Congress said
this in its manifesto and we repeatedly expressed our serious apprehensions and
disagreement on SEZs. Our voices were not heard. And the mistake on this continues to
be made. Today, most people agree that SEZs have failed the nation. They have become a
tool in the hands of a few vested interests and the land mafia. That is the Trinamool
manifesto. | am going to read three lines from another manifesto. There 1s the history of the
NDA and then the UPA. Now, there 1s another manifesto from 2009. The country needs to
know this, Sir. I quote, "The UPA Government has approved 572 Special Economic Zones
that cover 50,000 acres, three times the size of Singapore. This is absurd. This spells
disaster for the farm sector. We will not allow the conversion of fertile farmland for industrial,
commercial projects or Special Economic Zones." That was a disaster in 2009. This was

the BJP manifesto of 2009. So what they say depends on where they sit.

MR. CHAIRMAN: Mr. Derek, you know them better because you sat with both of
them.

SHRIDEREK O'BRIEN: We didn't sit, Sir. We stood and they always sat. *"Now [ will
speak in Bengali.

To speak about land acquisition - the person, who was always at the forefront of the
movement against Land Acquisition, was Mamata Banerjee. You all know about the
movement against land acquisition in Nandigram, Singur and other places. Mamatadi sat
on fast for 26 long days in 2006. Why did she do this? So that no one could take away
agricultural land. This was the concept. And what happened afterwards? Singur Land

*English translation of original speech delivered in Bengali.
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Rehabilitation Bill was passed in West Bengal Assembly”. All this has happened. Finally,

the Supreme Court of India termed the land acquisition agreement in Singur as illegal and
unconstitutional. Sir, this is one party in India and she 1s one leader in India, who has had
a consistent stand, from the time we started our party in 1998 up till now, that you cannot
acquire land. For this, you might ask: Why are you so anti-industry? Sir, we are not anti-
industry. Our belief is that industry and agriculture can co-exist and that has been the
basis of our policies. Special Economic Zones have not worked. You can even look at the
number of jobs besides all these land scams. In answer to a question of my colleague, Shri
Sukhendu Sekhar Ray, in the Rajya Sabha, the numbers of the Special Economic Zones
and the jobs lost were given. [ am not going into the details of the jobs lost although only
a few jobs were generated. The basic bottom line of the Special Economic Zones was to
generate jobs. If vou look at the numbers, they get worse after demonetization. At least, it
was one lakh or two lakh before that. Those numbers have since dropped. Sir, now, let us
come to another point. The number of non-functional SEZs 1s also available. There are so
many CAG reports also which are available. 1t s all in the public domain that the SEZs

have not worked.

Sir, there 1s a provision for 'trust’. Trust means who? [ don't want to play on the
words because my colleague from the Congress Party has done a great job on words. But,
Sir, this 1s a serious issue. ...(Interruptions)... Are these also religious trusts? Which
company or large corporation today runs on a trust? Nobody is under a trust. Here, all are
companies, etc. Now, when you say 'trust’, the only big brand I know, at least inmy limited
knowledge of trust, I don't know if there is any other, but Patanjali is a trust. It is one
example. Tam sure all of you may come up with different examples. What is this trust? Are

we not talking about religious trusts? Big corporations do not need trusts.

Sir, there are two more points before I conclude. Sir, in February, in Jharkhand —
Jharkhand is sadly in news sometimes and we get responses sometimes —the first stand-
alone power project in India, an SEZ, was to Adani. The project will save the company
¥ 3.2 billion annually. Why was it chosen? What 1s the criteria? Sir, we need to look into
that.

Sir, now, I want to conclude because this is not only an SEZ issue. This is a land

issue. That is the core of this issue. Rabindranath Tagore has written this:

"Ofmy land only a little remained, the rest having been mortgaged away. The zamindar

said one day, "Know what, Upen? This too should come my way."
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SHRIP. BHATTACHARYA (West Bengal): *Hs' buy it.
SHRI DEREK O'BRIEN: * Yes, will buy it. Thank you, Pradipda.

"I said, "O Lord, countless are the plots of land you already own, But consider —F
only have land enough to bury me when I'm gone!"” Sir, it is important. This is the
division of the class struggle written by Rabindranath. We may not have read this

poem. In 1953, there was another great Bengali.
SHRI PIYUSH GOYAL: What does it mean? I don't know Bengali.

SHRI DEREK O'BRIEN: It should be translated on your headphone.
... {Interruptions)... I will just come to that. ... {Interruptions)... It is coming. It is being

translated. ... (Interruptions)...
MR. CHAIRMAN: You have to conclude. ... (Interruptions)...

SHRI DEREK O'BRIEN: The basic concept is this. He described the class divide and
the forceful land-grabbing by a zamindar from a poor peasant in a poem. Bimol Roy,
another great Bengali, in 1953, made this film 'Do Beegha Zameen' and this is the story. Sir,
this is not the kind of legislation, this is opaque. The Trinamool Congress, even if we are
the only people standing here, would oppose SEZ. We would oppose SEZ, we would
oppose SEZ! Thank you, Sir.

5t ¥ =% v g (9 9): 9l 1=18Y, s agd-agd g | 1 gF We &
BEDERIRCCAR-Y
MR. CHAIRMAN: Please. ...(Inferruptions)... This is the way - propose, oppose and

then later dispose.

Y 2 =g v e onfl s e of) |l 8 9 siY e anEree il d1el w8 9
Helqd, e § @ig SEZ &1 ¥ arvl a1a &1 el off for SEZ 91 uRehetn off, o g1 &1
Wl uRbet garle . (@@Eem)...

MR. CHAIRMAN: Please.

st ¥ =g ware fig vaaie stenRa o) 8iiv uReeus =g 9 o oft| gl o
H3ATA %‘;5 of), 3ud Sl SEZ &1 iy & s ot a5 =il non-agricultural land 2T, 39 WX
F1 g off | =0 A fRgFIH H 91ex 9 & =19 of 3R € 31R 2§l SEZ &1 RIUA1 g5, S9H
BN 3IY Y hdd], dl dgd e Q%E?:l i dgg5d T ST &l o forcefully acquire o
TR 3 agricultural land Al &) 21| Sl sl f SEZ &1 w@iny=n g1d) €, baron land,
non-agricultural land, @&l W TE BT AT, IEH BIS Uiy TEF ¥ SR € amm
agricultural land @1 forcefully acquire Tl &, @1 I STURTSD & | 31Tl ERUCAR il

*English translation of original speech delivered in Bengali.
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& Special Economic Zone &1 concept & 39 U¥ & AN @1 rethink HI1 @1fET 3R
ottt oft St € Soment =@t 1 vet oft, foret ot S acquire 1 TS, 519 By ) SXADT
study T8 TS, A1 50 per cent A SATET land vacant & | a8 ST 7€T € | @i iy 1 7
gl vel &, fhuri ol ) dlerfl 7€l 78 ¥ 3R S9! altemate use @1 81, $Hb I H W)
PIS scheme ol 3118 & | HBIGY, ﬁa@mgﬁ?sﬂwﬂﬁwmaﬁqaﬁqwm
TR Sft el T8 9 1o T = T study PR & T a1a1 Bearolt B spzer § Th HHc
TS TS | I SN 9 RUIE & &1 & 9w RIS &9 & ey €1 garan 41 ¥ & Sl Special
Economic Zone &, 3% ST M o1 $¥h Employment Economic Enclave 5T &1
sHH A8 & I gHRT Employment H1 81, 84N economic activity W1 ¢ 31 gHR Uaer
Tt it 9 SN we v ® 19 ' mET S trillion dollars 1 SIHTHT =1, oIk forg o) & 6
R 3fIY Rth 1 export-oriented growth & #Y Aehel & 1 Ha ISl I HHEE Heh -
manufacturing sector @1, service sector P & 3R T8 SMedl & fF ¥9 A1 &1 F34 &
forg g9 Sl | Act sH1¢, 39 S ) definition ©d, 98 Wil definition 81, a8 internatinally
compliant g WTO compliant g3 Ea3] q1cd o), ot g F 9w T s 9ie v
g | IE 9gd BICI-AT Amendment &, 511 include T T8 & 'trust’ &1, 3H include TRT ST
MY | T SRY LA I ST {3 QT D1 G2 concept &, F¥D! Y H rethink ferzn ST¢
T 9IY 31 9%1 3N dgd oied] 81 31 ThHri &1 sfi el Sl & - 3y il i 10
eFeay H At SEZ ¥, 1,000 ¥R H Al SEZ ® oiR 1 warer 9HH W) & o STel Fef 4
for ST &, @1 S9H 991 stakeholder SFTRIT SY | A A 1 13 R0 Ueh O ST S+ M
o ol 31 dispose @Y T&1 3R 311 SiHIA Fell 18 aflv i1 ¥ livelihood @1 1, a8
fY T 81 7 3R S 981 WY Special Economic Zone ST &, @81 ST 911 eaming Bl
¥, ISPl 3P BRIG A8l fed &1 afe &9 include & Y U=, <1 S SR
stakeholder &1 ©i | ¥ observation & W H U f4e1 1 WA PRl €| IgTG
gdig |

SHRI PRASANNA ACHARYA (Odisha): Sir, my {riend Mr. Derek dropped many
powerful bombs on this Bill; so, I want to have a very soothing discussion. [ agree with my
other hon. colleagues in the House about the urgency. What was the urgency of
promulgating this Ordinance? Sir, of late, this has been the practice with any Government
this side or that side. When these people were in the Ruling Party they were also habituated
with this. At that time, the people who are ruling today were opposing promulgation of
ordinances. Now, they are coming out with ordinances after ordinances. None of us are
opposing. I fail to understand, particularly in this case, as to what was the urgency of
promulgating this Ordinance. Promulgating ordinances is nota new practice. If T am correct,

it was prevalent in the pre-Independent days also during the British time. The Britishers
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were also promulgating ordinance misusing the provisions of Government of India Act of
1935. This provision was also misused. This has been the habit with all the Governments.
That should stop. If we frequently 1ssue ordinances, it helps growth of a legislative authority
parallel to this Parliament. That should be discouraged. In this Bill, particularly, there is no
urgency. Just on the eve of the elections, a couple of days before the notification of
election by the Election Commission, the Government came out with this Ordinance. I fail
to understand as to what was the urgency. Shri Jairam Ramesh was rightly asking that
within this three-and-a-half months of time, how many trusts have come taking advantage

of the ordinances? ... (Interruptions)...
MR. CHATRMAN: Please.

SHRI PRASANNAACHARYA: How many entities have come in taking advantage
of the ordinance? No, if T am correct, it is zero. Nobody has come out. What was the
urgency of promulgating this Ordinance? The law was enacted when hon. Dr. Manmohan
Singh was the Prime Minister. [f I am not mistaken, [ stand corrected, during that time in
Lok Sabha, there was turmoil. The then Opposition party, if I am not incorrect, boycotted
it. It did not participate in the discussion. Now, for the same Bill they have come out with

an amendment.

One of the concepts, [ understand, of SEZ is to attract more Foreign Direct Investment.
It1s a good thing. But, Sir, report says that last year, the FDI had come down in comparison
to previous year, 2017. What is the use of creating so much of this SEZ? Will the provision
of adding trusts and entities bring in more FDI into our country? Is the Government sure
that by making this provision and incorporating two trusts and new entities, do they hope
that more FDI will come in? I have doubt about 1t. Has that happened in between these
three months after promulgation of this ordinance? There 1s a gloom in the world trade
today. We all know that there 1s a gloom in the world trade today and such a few cosmetic
changes are not going to help us in improving our import. A lot many things need to be

done.

Twould like to know from the hon. Minister as to what has happened to the Committee
headed by Baba Kalyani in this regard. The Baba Kalyani Committee submitted the report
long back. My question to the hon. Minister 1s, has the Government, in principle, accepted
the recommendations of the Baba Kalyam Committee? Is this amendment a reflection of
the recommendation of that Committee? Why 1s the Government sitting for so many years

on the recommendations of this Committee? The hon. Minister must clear that.

Sir, another point which I would like to make 1s this. We are talking about China. In

China, not a single agricultural land 1s acquired for SEZ; if T am correct. But, what are we
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doing in our country? Thousands and thousands acres of agricultural lands are being
acquired and that is lying un-utilized for years together. For years together, those agricultural
lands we snatched it from the farmers and we kept it un-utilized. That is what 1s happeming

in this country. So, that must stop.

Finally, Sir, trade union activities are banned in the SEZ areas. My point is, where will
the poor labourer go for their grievance? We do not allow trade umon activities in the SEZ,
areas. No trade union can be formed in that area. So, what will happen if there is exploitation?
Where will the labourer go? What can we do in this? Therefore, I want the hon. Minister

to clarify these few simple questions before [ support this.
MR. CHAIRMAN: Now, Shri Elamaram Kareem. Youhave three minutes.

SHRI ELAMARAM KAREEM (Kerala): Sir, I rise to oppose the Special Economic
Zone Ordinance, 2019. Sir, it is a well-established principle that Article 123(1) can be
mnvoked only in extraordinary circumstances. Here, in this case, what 1s the exigency,
emergency or extraordinary compelling circumstance prevailing in this country before
issuing this Ordinance? Hon. Minister's explanation is not satisfactory. For the Government,
while bringing this Ordinance, there were demands from several comers to review the
existing status of SEZs. The Special Economic Zones Act was passed by the Parliament in
2005. The intended purpose was to provide a stable policy framework for creating Special
Economic Zones which would serve as engines for industrial growth and exports. However,
following the drafting of these rules and the commencement of the process of granting
approvals for the SEZs, a host of issues have surfaced which necessitates a relook at the
entire SEZ policy framework. Agricultural land is being acquired for the setting up of SEZs
n several cases resulting in displacement of farmers and other sections of people, which
have serious implications. Moreover, several provisions made in the SEZ Rules have
raised concerns of misuse of the SEZ Act for creating a speculative real estate bubble
nstead of building industrial infrastructure. The Reserve Bank of India has wamed against
the possibilities of uneven development between different regions owing to the SEZ
Policy. There are also apprehensions regarding substantial revenue losses on account of
the tax concessions provided under the SEZ Act. A major difference between the SEZ
policy in India and that of China, which had pioneered in the creation of SEZ, is in the case
of China, the State acquired the land and developed the required infrastructure where
private enterprises were invited to set up umts. The land continued to be owned by the
State. In Indian case, private entities are being involved in developing the SEZ

infrastructure. Land 1s being acquired by the State and handed over to private developers.
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Some of the proposed SEZs involved huge tracts of land over 10,000 hectares in some
cases which are owned by private players. Here, in the Ordinance and in the proposed Bill,

a minor change 1s proposed. What 1s the intention of this Amendment?
MR. CHAIRMAN: Kareemji, vou have to conclude.

SHRI ELAMARAM KAREEM: Yes, Sir. | am concluding. Why 1s trust or entity
being incorporated in the definition of the Ordinance? It may cause several confusions
while implementing. Who is this trust? Who is this entity? How it may be defined? It may
go to several speculations, and several allegations may arise out of its implementation. So
I request for a relook of this Ordinance and make a complete thorough study of the present

status of the SEZ and forward the new proposed Bill. Thank you, Sir.
MR. CHAIRMAN: Now, Prof. Manoj Kumar Jha.

PROF. MANOJKUMAR JHA (Bihar): Sir, it is sheer irony and irony must have died
a hundred deaths. Before this, we were discussing under climate change and I spoke
about 'global treadmill of production', an expression used by Bellamy Foster. Let that be
the case of irony. I can only request the hon. Minister, Sir, that you said 'minor changes,
simply some words'. The amendment also reads 'words'. Sometimes, words change the
world and I am reminded of what Ghalib said, the original couplet and not the Whatsapp

one, which says,

'Y G J-TEd e e
po ol & By $) yalard &

So I would request you to raise the curtain and tell us. Secondly, my important
concern is, one of the Members from the Treasury Benches said that we should be happy
that this is the first legislation to come out of the 17th Lok Sabha, the new Lok Sabha. 1 do
not know why and how 1 should be so elated and happy that this is the first legislation. [
believe there are hundreds of other important issues where we would have expected the
Government to intervene and come out. You know, Sir, SEZ, what are they? Huge tax
holidays, huge support base, and at the end of it, ¥R, # RN & T&H gaArh H1 BT
GBI e Qb A1 AN 8X-1 8, § SAb1 AW el i, S-b] 41 Ubg &1 W, d
Ul # el e b b G ATSTH JAR 6d & AV IH AN 8r = wlg el
el @1 amexvit #=f1 Sf, 9 Ao Wl B el € w9 Ao FH 39 iR gut B el
BId1 & | 3719 ¥ S, ol Pl 3R | g9l &1 SIQT | 84 g8 o Bl 81 fd By A1
Sil BUSITS, S B9 <l §, 1 A8 S 82 BN AT Susiig ol Sl ok §, w1 s
IR €2 We must strive to make sure that the land which is allocated as part of SEZ,

should be a barren land. Why should we allow this to continue? One more important fact
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which scares me that there have been reports, the Department-related Parliamentary
Committees have noted that the industrial houses have taken loan on the basis of SEZ
land. There is no penal provision. We must revisit our priorities. As a Member of this
House, if possible, because I am hugely worried that the way there 1s a consensus, there
18 no alternative to capitalism and this kind of global capital movement. Sir, not today, may
be fifty years later, people will sit down and regret the economic policies we followed in the

last fifty years. That is all T have to sav as a matter of caution. Thank you.
MR CHAIRMAN: Thank vou Manoj Kumarji. Now, Dr. Narendra Jadhav.

DR. NARENDRA JADHAY (Nominated): Thank you, Mr. Chairman, Sir, I rise to
wholeheartedly support the Bill. At the very outset, it may be noted that SEZ contribution
to the world trade today is about two hundred billion US dollars, and they provide world-
wide about 40 million high paying jobs. In order to appreciate this Amendment, Sir, one
must look at why was it necessary, in the first place, to have the SEZ Act of 20057 That is
clarified in the Preamble to the 2005 Act, and I quote from the Preamble.

"The present system does not lend enough confidence for investors to commit
substantial funds for development of infrastructure and for setting up of the units in
the Zones for export of goods and services. In order to give a long term and stable
policy framework with minimum regulatory regime and to provide expeditious and
single window clearance mechanism, a Central Act for Special Economic Zones has

been found to be necessary in line with international practice."

Sir, when the Special Economic Zones came into being, several of them were
established, one in Santacruz, Mumbai, Cochin in Kerala, Surat in Gujarat, Chennai in
Tamil Nadu, Vaizag in Andhra Pradesh and elsewhere. Unfortunately, several States even
today do not have SEZ. Now, when the original scheme was made operational, when
Special Economic Zones came into being, at that time, while all entities were allowed to
mvest, at that time, the Trust as an alternate investment vehicle did not exist, and unlike
Mr. Jairam Ramesh, I have no distrust in Trust. When we want to promote international
financial centres, we can allow the Trust to invest provided that there 1s a sufficient
diligence shown by the RBI as well as the SEBIL. Now, the RBI has allowed inclusion of
Trust as an alternate investment fund and the SEBI has also confirmed, all these changed
rules should be generating trust among the foreign investors and that is why there was a
need to go for an Amendment. Moreover, there is a sun set clause of 2020. So, taking all
these factors into account, an Ordinance was 1ssued, and it is now being translated into an

Amendment of the Act. The question that was raised again and agamn here is that why
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there is such a tearing hurry for this Amendment. One has to understand that China came
up as an economic super power, aided greatly by the foreign direct investment. Right now,
in last several months or nearly a year, there 1s a big the U.S.-China trade war going on.
Because of the trade war that is going on, the international investors are looking for an
alternative destination for directing their foreign direct investment. This is an opportunity

that India must seize upon and that is why this tearing hurry.

Finally, Sir, I am convinced that this Bill, first, will remove the procedural irritants in
establishing more SEZs; secondly, it will invite a boost {or foreign direct investment into
our country; thirdly, it will help create several international financial centres in our country;

and, fourthly, it will create hundreds of well paying jobs for our people.
Keeping all these in mind, Sir, I wholeheartedly support this Amendment Bill.

SHRI ANIL DESAI (Maharashtra): Sir, I rise in support of the Special Economic Zone
(Amendment) Bill, 2019. The Special Economic Zone (Amendment) Ordinance, 2019 was
promulgated on 2nd March, 2019. It amends the Special Economic Zones Act, 2005 which
provides for establishment, development and management of Special Economic Zones for

the promotion of exports.

Sir, under the Act, the definition of the 'person’ includes an individual, a Hindu
Undivided Family, a company, a cooperative society, a firm or association of persons. The
Ordinance adds two more categories to this defimtion by including a trust or any other
entity which may be notified by the Central Government. Sir, an SEZ is an area in which the
business and trade laws are different from the rest of the country. SEZs are located within
a country's national borders and their aims include increased trade balance, employment,
increased investment, job creation and effective administration. To encourage businesses
to set up in these SEZs, the financial policies are introduced. The policies, typically,
encompass investing, taxation, trading, customs, quota and labour regulations.
Additionally, companies may be offered tax holidays whereupon for establishing
themselves in a zone, they are granted a period of lower ' taxation. Sir, the creation of an
SEZ 1s largely aimed at attracting Foreign Direct Investment. The benefits the company
gains by being in an SEZ, may mean that 1t can produce and trade goods at a lower price
aimed at being globally competitive. Sir, the basic aim is to generate employment, to have
more production and to be very effective as far as exports are concerned. That is the aim

for what this legislation will be intending by adding "trust' into its fold.

Sir, Mumbai, and basically in Maharashtra, was once known as the Manchester of
India. That many textile mills and textile production were there; large employments were

there. But, unfortunately, mills were closed down and unemployment became rampant.
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Similarly, there were some auto hubs; there were engineering companies. For some reason
or the other, these got closed and unemployment became very rampant. In Maharashtra,
we needed an SEZ, on one side, and the SEZ, came at the right time, which really gave a
boost to employment, production and the economy also started developing. It grew by
leaps and bounds. But, at the same time, on the other side, large tracts of lands were
acquired with the aim to set up SEZs in Maharashtra, particularly in Raigarh district, but
were kept without any function. Without any function, it was kept for years together
having no activity. Some malpractices were also in the offing with the industnalists, with
the reason for which they bought the tracts of land for SEZ not coming through. They had
ulterior motives. At the right time, the Government intervened and it was not allowed to
happen. Otherwise, fertile lands are being acquired for no fault of farmers. The farmers are
rendered completely frustrated, hopeless. They are left with no means to livelihood and
on the other side, the crony capitalist or industrialist with some ulterior motives take it to
their advantage. That should be deterred. That should be checked by the Government.
Employment which will take place in a big way by introduction of SEZ activities will help
us with production also and that will help us to really reach 5 trillion dollar economy. That

1s what the hon. Prime Minister is looking at. With this, T support the Bill. Thank you.

SHRINARESH GUIRAL (Punjab): Sir, I would request youto give a little more time
and BIP has kindly agreed to share their time with me. Sir, I rise to support the Bill and as
explained by the Minister, this Bill will enable trust and other entities apart from companies,
AoP, individuals, HUF to invest in India. Globalisation has led to the pooling of resources
by various stakeholders and as businesses have evolved, newer entities are being created.
[ am surprised that my friend, Derek, who claims to be a quiz-master, says which company
or which business does business through trusts. He has probably not heard of real estate
mnvestment trusts which invest all over the world. This is the new way businesses are
being funded by those who have a lot of money be it pension funds, be it endowment
funds. This 1s the route they take to enter a country and today, India desperately needs
FDI if we have to create jobs for our teeming millions. On the one hand, they complaint
that under Shri Modi's Government there has been joblessness and when steps are being
taken to create new jobs, they want to create hurdles. 1 don't understand this logic. Sir,
Jairam Ramesh was absolutely right and [ agree with him that when a stage came in the
UPA-I when land was being taken over in the name of giving to these entities, certain
unscrupulous individuals in the Govt. had treated this as an ATM. Licences were being
given for SEZs for three acres, four acres, ten acres and it only became a real estate play.

Land was being taken away from poor farmers in the name of SEZs and these SEZs never
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fructified. They never came into existence. Not only that, Sir, thereafter, SEZs which were
functioning quite well, which had been promoted and given a lot of incentives by the
Vajpayee Government, systematically were made to fail and Sir,  would like to give some
figures here. Please understand one thing. These SEZs function if Government policies
are consistent. Flip-flop policies means FDI will not come into our country and this is
exactly what you people did at that time. Sir, first of all, income tax exemption on income
derived from business of development of SEZs in a block of 10 years and 15 years under
Section 80-IAB of the Income Tax Act was withdrawn. Exemption from mimimum alternate
tax under Section 115-JB of the Income Tax Act was also withdrawn. Exemption from
dividend distribution tax under Section 115-0 of the Income Tax Act was also withdrawn.
If vou do all these things, who is going to come to India? That is why the flow of FDI
slowed down and it all went to China. Sir, today, please look, China 1s the power house in
the world. Today it is competing with the U.S. Forty years ago, what was the situation in
China. Our onp was higrw than China. Our per capita income was higher than China. But,
I would say, myopic policies by the Government of that era has led to this situation. Sir,
when blue-collar jobs were flying away from the West to the Hast, they first wanted to
come to India. Why did they want to come to India? They wanted to come because we are
a democracy, we have a functioning judiciary which the world respects and our people
also speak English which help the Western world. Instead, they all flew over us and went
to China! Why did they go to China? It is because our Government in those years saw CIA
behind every curtain. So, we did not let them enter here. They went to China, although,
they had very bad relations with China at that time. But, Sir, yvou would recall that Mr.
Kissinger was sent there by Nixcon was there and that is when the growth of China
started. Sir, America provided them with capital. The US provided them with technology
and, above all, US provided them the market and the result is before us to see. Sir, [
beseech them, let us not make the same mistake again. We have held back this country for
so many years. We need to have FDI in our country. We need to attack investment,
because our savings rate 1s not enough to convert it into investment. We have to provide
jobstomillions of our youth. So, for that, I would urge the hon. Minister to make consistent
policies. There should be no flip-flop. If you offer an incentive, there should be a sunset
clause for 10 years or 15 years or 20 vears or whatever. But, in between, it should never be

changed as was done by the Congress regime.

Sir, T would like to share some figures with you again. They were the ones who
distributed these licences freely. As I said, it was an ATM at that ime. Sir, 67 SEZs asked
to cancel their licences during their regime and 27 have done so after 2014. This 1s the

plight today in the country that 94 SEZs have said, 'Please take back our licences. We
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cannot flourish in this country.' So, it is imperative to pass whatever Minister is proposing
unanimously, so that FDI can come back to this country and this country can flourish

again and our youth can find jobs again. Thank vou.

MR. CHAIRMAN: He had only four minutes. But, BIP has given two minutes from
its quota. Now, Shri T.K.S. Elangovan. I would request Members, please see to it that
everybody strictly confines to the time allotted. An additional minute or two can be given
to smaller parties, and see to it that the entire debate is completed before 5.30 p.m. then

there will be reply and voting, if required.
(MR. DEPUTY CHAIRMAN in the Chair)

SHRITK.S5. ELANGOVAN (Tamil Nadu): Sir, the Special Economic Zone idea was
first conceived by Mr. Murasoli Maran when he was Minister of Industries during the

earlier BIP Government. Then, an Act was brought in during the UPA Government.

Sir, the question is not about the Act; it is the urgency with which this Amendment
Bill has been brought in. Sir, an Ordinance, normally called Presidential legislation, has to
be brought only when there is urgent requirement. Otherwise, what is the purpose? It says
that if, in an SEZ, a Hindu Undivided Family, cooperative society, company, {irm, property
concern, association of persons, cooperative association could not do anything, then
you can call a trust to do something. But, what is the urgency? The Ordinance was issued
n March this year. The point 1s: What 1s the outcome of the present SEZs in the country?
What is the profit they are making? What is the activity they are doing? Everybody is
comparing China with India. Sir, there is one basic difference between China and India.
China is concentrating more on manufacturing sector. Service industry may bring profits
to the owner and may also bring taxes to the Government, but no employment 1s generated
n the service industry. In the manufactuning industry, employment generation is there. In
the past five years, this Government has helped in promoting service industry more than
that of the manufacturing industry. In Tamil Nadu, we have a Special Economic Zone
where we have brought in many motor vehicle industries. Samsung have come there,
Motorola have come there. So many industries have come in the Special Economic Zone.
The 1dea was mooted by Mr. Murasoli Maran. It was fully utilized by the DMK Government
between 1996 and 2001. But, after that, there are no new manufacturing industries. If there
are no manufacturing industries, there is no use of having Special Economic Zones. We
have developed three or four Special Economic Zones, particularly, in Tirunelvelli district
of our State, but it 1s still a barren land without any activity. There is no Government

support. If this Trust can bring in any investment in that part of the country, we will
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welcome it. But it is not going to do that. The people who put up industries in Special
Economic Zones enjoy certain concessions. They can import goods without duty. They
also get income tax concessions. In fact, they get many concessions. The units which
have been put up there are making use of those concessions but they are not giving
anything in return to the country. That is the point. Now, before making an amendment to
the Act, the Government must have made some study. There is also a report by a committee
constituted especially to go into the affairs of the Special Economic Zone. What impact
the Government has received in that, the Report has not been placed before the House.
But, without considering all these things, just bringing forward a legislation or an ordinance,
will not serve the purpose. Sir, particularly, during the period of this Government, many
Ordinances have come. When a Bill is not passed by the Upper House, immediately, an
Ordinance comes. It is some sort of an insult to the Parliament. That is what [ feel. What 1s
the need of issuing an Ordinance? You have a majority in one House. The Bill is passed
there. There are discussions, there are Amendments to that same Bill. That should be
accepted. Immediately, they will issue an Ordinance and bring forward a new Bill. That is
what has happened in Triple talag. That 1s what has happened in many of the Bills. The
Government wants to subvert parliamentary system and do something on their own,
which is highly condemnable. I oppose this Amendment Bill, Sir. Thank you.

SHRI SHWAIT MALIK (Punjab): Mr. Deputy Chairman, Sir, the Special Economic
Zones (Amendment) Bill, 2019, is a very important Bill. |, H 1S¥her H1 L8191, but, T
found that conflict is between the positive approach mindset and the negative approach
mindset. il Sil conflict &, that is opposition just for the sake of opposition. % <l Rith
T simple amendment & 3{R Special Economic Zones 1 existing Bill & | H Fwgwl g o
29 ®f Uiy & forg, WWW%WW%@I Uh golden gate gl

il db industrialization &1 &I1d &, ol 291 ﬂﬁeconomy TV industrialization &1 91
AT Qb 3R ® | B0 9wl & Tob for 22l 3 oft oo deaep! &l ®, =me 9% <isel 8,
1T 8, mﬁmmﬁﬁﬁﬂ?ﬁ Fsrvai= o) 0 Tohan &, S8 N9 industrialization
1 95 991 TR IE1 © | T ol U wigH faftex fie € o difafea da orae ane €
I TF S FY Rl A €, G g€ TH B & | 89 2022 TF New India' I €| IT€
time-bound &, visionary ¥ 38l SN HeBl 1 &l 91 del &, 4l g9aT e sk
el Tazar @l 91d d wel 21 A o urgw ffvey € B 3 e o saH, sy
TeRHI, ST Tai, ST ST I ofd s AN ure Ul eflsien &, df Q8 ¥ g9 gl 4wl &l
F1 A W 7 AR AT M AT T TR gL, 1 IHF I A BTRER €7 et
|y ol w1 2000 H 3R 2005 H? 916 2005 H A8 [l Ui g1, <1 ISP 918 SEZ @
successful &=l &l fhetep] Tla) ofl? SEZ &1 Sil concept &, 38®] empower &+ &
U AYeh] A4 Hebwa ?TET%ﬁﬁForeignDirectlnvestmenteﬂﬁ[, S 19e 9 o1fge e
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foreign reserves fored, foreign exchange el | g9RT < S99y ¥, <l 111 ot 9t W
Wl ¥ 1o 39 99 F 130 RIS ANTRD] H1 Silad Fagae] T §9H §, 9% B WA
9 TR ST I &, o Sk sAn €, fose T 99 € 1 A€ % A 9 g0 Al
Hael A B A T2 Py AT 37201 reform 31T &, O T G SHDT oppose B &
AT oppose HXA &1 I GST AR IRHR o TR B, implement a1, @1 implement
e €1 HDHT oI | AR demonetization ¥, I Uk <o 31 &, d IHBI HI oppose B I8
TSP SN SR §, O 59 THY TR 37 Yo © | U9 ) industrialization ® 1 AT Sff
conceptually research e, oY 3T ¥ - Make in India, Made in India, Skill Development,
HET ATS1 | SHbT Heleld A1 &2 3151 deh ol mindset &1 - hdel import 31X intake @1, [
Sl =@rfey, faeel 9 Hidn ol | 89 wR e fael & Hue (R vl o arefbed o | 3 |
St ofl a8 Qb 3 ¥ b ore &4 fad el 9 el #ariil, s dl g4 FrRiid o3, w9 faeel
ﬁﬂﬁ earnﬂﬁﬁﬁ?@ﬁﬁ%ﬁﬁéﬂﬂﬂﬁwfﬁﬁl ?ﬁWWWWﬁ
T category ¥, companies 3T el €, prosperity, partnership... U @l oRe €
RH T 3R T 'trust’ BT introduce B &1, 1 IID! oppose fham =11 T8T &1 901
legality &, S¥F HUY monitoring 79 4 oft, 3@ ¥t & o= S trust ¥, SM ardl ToRTA
Gﬁﬁﬁﬁﬁtrustﬁlﬁ_dﬁ?!ﬂﬁl i 3] investment 39 29 H A, & AR
ferIe! e, g9 <% 1 e, financial stability raepl fenft, ga <@ +1 ferfl
industrial growth fFeTe! ferft 531 <1 @) fierft ik it oW 59 <9 1 e & &0
IB] oppose HY Y& & [ 3T clause Pl <P 3N I8 8, SEZ &1 §w &Y @l
demonetization @1 = HY 1, GST & T P g1, A Ut HI F7= S &1 AL

criticism for the sake of criticism.

379 3151 ¥ 911 industrialization @1 GI<l @i AR & b o9 31 SEZs § 3+ v
invest i1, dl 3Hb o1 employment Fha=1 FelT, S8d d1d fhds ¢l Sl agriculture
sector ¥ ailY EL(\EIQ sectors | ®, 311 89 UG qEUH 9 self sulficient H31, 99 W
Rl g8 &1 59 b qran seanofl Sit 1 o | d MR Wisl & < 9 | 3F 9 99
eminent Ge& s 3i¥ 3514 519 oo fhan, a S99 a1 9 9 Fioeel &2 g a1 T sg
S [T trust &1 involve HRAT TS| H IHSTAT § fh I€ age TRTEAE HaHd & | § W
st oft ) SR R e oft Y g fore g G e P @ ot i ) 4
ISy oM ¥, i @iey ol 9 g € U srfsHe o =R, il Sl ' v €,
I% learning stage ¥, X &01 H &1 GUN &Y Ahdl & | 3R A o1 @60 41 © [ g8 92
&l B4 e 1y ufdg § 99 orfim s oY o 2, 91 89 mindset sige us il #
feugt & SIKdi 9 % g & 6 Sl nationalism & ¥ &, 1] oppose 3 & Sl
I &5 31 HEdh S 3R A1), &9 | Hid] Sl b R el B g qIRe @1 FH B
Pl HIEH 94, Gdlg |
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SHRI P BHATTACHARYA: Mr. Deputy Chairman, Sir, [ am very glad that vou have
given me the opportunity to explain a few things. I know that the hon. Minister is a very
intelligent person. He would explain things and easily manage to get the Bill passed one
way or the other. But T have certain things to say and wish to seek some clarifications. The
Bill says that after the words 'local authority' the words 'trust or any entity as may be
notified by the Central Government' may be added. What do you mean by the word
‘entity'? [t 1s a big word. Do you think that the Government of India has a very long hand
and whomsoever they want they can support or bless without having any scrutiny? If so,
then vou may write it this way, 'The Government of India has the right and it is the
Government of India's property. Whatever action they wish to take they may take.'l It has
been made clear that for the words 'authority or a company' the words 'trust or an entity'
shall be substituted. What is the use, Sir? 38 insert &Y &I T Sd &7 Bl oo
=T @ff | You could have used just one word, 'trust' and that the trust would be formed by
judicial, non-judicial and official people. Then it would have been easily understood.

Unfortunately, vou have not done that.

Sir, it has been clearly said here that the Special Economic Zone (Amendment) Bill,
2019, which seeks to replace the Special Economic Zone (Amendment) Ordinance, 2019,
provides for amendment of clause 5 of the said Section of the Act so as to include the
expression 'trust or entity' in the definition of a person. May I know from the hon. Minister
what he means by the word 'person'? You have already said very clearly 'trust or entity'.
Then you also use it in the definition of 'person’. Why? What do you mean to say by using
this word 'person’ in particular? Is there something hidden somewhere? [ would like to
know from the hon. Minister what the word "person’ means. Do you or the Government

have anybody in your mind? If so, kindly clarify.

Sir, I have a few more points to make. [ would be extremely happy if you give
clarifications. SEZs are major export hubs. It says here, 'Units set up in SEZs enjoy fiscal
and non-fiscal incentives such as 'no licence' -anderline the words mo licence’ —
requirement for imports, freedom for sub-contracting and no routine examination by the
Customs authorities’. Kindly underline these words, 'no requirement’ for an 'entity’ to set
up a unit. Entity 1s a large word. It could be anybody; it could be me or you. Then, why is
it without having any examinations by the Customs authorities? I would request the hon.
Commerce Minister to kindly drop these words. There should be routine examination by
the Customs. Give full authority to the Customs for investigation. Otherwise, what is the
meaning of saying 'routine examination by Customs'? What 1s the use” The Government
could potentially use its powers to allow any entity to set up a unit in SEZ and provide

undue advantage to its units. A Board of Approval headed by the Commerce Secretary
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scrutinizes and approves the setting up of these units. Given that the Secretary 1s a part of
the Executive, the independence of the Board comes into question too. Sir, lastly, I would
say, as my other colleagues very clearly explained, SEZ requires huge areas of land. In our
State, not only our State but in other States too, these are mostly the agricultural land.
Why all this agricultural land will be destroyed? If the Government wanted to set up SEZ,
why are they not searching for the barren land? Sir, through vou, T would request the hon.
Minister to kindly find out the barren land and say very clearly, not to use the agricultural
land, but non-cultivable land. Use that word. Don't use the land which is very, very useful
for the farmers. My esteemed colleague said very clearly ' that thousands of people will be
unemploved. Sir, in our country, there is no protection for agricultural labourers. The
Government of India, though they have increased the minimum wages for agricultural
labour but when you are going to set up the SEZ, hundred, thousands, even the lakhs of
agricultural labour will be unemployed. How will they be provided employment? Can they
provide employment to them in the SEZ? If so, then where is the provision? When all
these amendments came, why not this Amendment come? Those who will be ousted from
their land, will they be provided employment in the SEZ after giving the proper training?
Why not? So, all these things are coming. I think the hon. Minister will be able to give
clarification on all these things. Thank you, Sir.

#ft <o g (sl ot &, Qeell): arer, siue gl e Hecdyul Heiler 9
UR 37T AT el b TG SR T3, s Ty avgdre | ofl |1cl srll A waw o
T RO ¥, 34l 78l W <X Sfl B W 9 B 2009 TF R <9 F 50 €K s SHIA
SEZ & = R eyl @) g ot g% ofl R & 98 war &) R € 3w sud foren
&1 & [ 47,803 By ST Al a2 1Y A s 19-s{19 1,20,000 Yebs s SEZ & A
W AferTETd @l g, e el et sl oft den sk ot sgd |l i oft | |lfe T
gBl 1 T 0] 58 9 farerdl opfie @1 geard 61, g9 Hee i aRaR 6 olaW § 6
37 Wiererd ST b1 SRIATE 8311 8, 60 Ulererd Sl ol gedvrel -1 gail ATl adle-apdle
17,689 BaCAY S 1 SEIATE G311 7, SIhT ST ol SEiviel To1 &311 & | sHieny i amud
e § w1 0 Sl 9 st el € b so giderd st Sl el o SEZ & AW ae
sifergEld €1 1€ bl ug, ol i 3 spil @l [Barl @1 eller &) dlg Al |7

G, 17 TeHiee, 2018 1 ellb |1 T Yeb U Y1 141 A1, ST TR 0% 54
TR B | SO BT 1 o wrell TSt g & offerehas SR & (61T TP GERT 1 FaH
FSIY Y AT ISIY off ¥8 €2 39 G094 P brtd ud gowd] ey, o) e died) off, o
T FRTY 9, I STa & 3 TR SHiN SerRi & e €1 d SEE, S swodTe TE
&1 <l €, d o, ol fopelt b 61 1€l &, 4 o, ol i sabgt a2 efl g, o oft g ofiw
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fopg forg o off 712, 39 W wudla afvfa &t RUIE 21 99 w oE & Roife g,
I 7E ¥ % SEZ BT SrfH fRd v o9 Fol o w1 et afif R | 7w afeamic
Pl T HacT B RO €1 599 foren T € 1 uf¥ed) §e, geRTS, Suiied, =T
T W 11 Saead 5 SEZ 9 B RT3 9 6,300 FRIS BUY B H01 Shgl b,
Sifer Frml & faeg &1

et 3 FrREl § SEZ T g Bl R I 31 e I & aR H BIS T
21 €1 31 SEZ B 5HH 1 fiRdt Taa 33 SR T9IR1 $RIS $UY FI Fol Shel
T €, S BRIET F fHe vE

Al &1, T QRATS 81y SEZ o1 ¥R §, 31 QRATS & @l & [o1g simueh! o
Teiett &7 agl & el el &1 aima oifl @ gerd & | 39 Sdr o g2 w1 1 ard 20 89
b offM SEZ & M ¥ oft vig 2, arengdld ) ug & 1 i 9 qRars 9 ey 1y el
F o7 SR IRy BIg Ao €, Big e @2 S A g8l ¥ g o W)€, PRI S0
TISTIN o & fA1Q o i e 991 T €7 ST ¥R & e 4 gs1 o 8 € 6
ST RIS 1 € S SEZ | U SRR TR UTeRI T €, 91 SEH THM = &
incentives 5 SEZ TRATST & fT & R FAHL 314 &M & 9¢ 5 69 TR &
incentives TR HI 3N ¥ [T T & | Urer Hrell T 5IhH T H g 1 715 €, duty

free import and domestic procurement of goods for the development, operation and main-
tenance of SEZ units, 100 per cent STHH TeRT H g afie it @i & fTT 50 per cent, ITH
1 export profit re-investment, SIH THM TRIH & BT B BT &1 T8 € | I BIS zero
rated under IGST Act, 2017 & 9 ¥ Té1%1 €31 &, 15T 3R SEZ ¢St ¥ fopeil 41
U P o o &, @8l sivad! f) 981 211 €, Iod &1 ) $IS 2o =8t 1 =, fobelt
Hl UHR Bl HIS S €] &1 & | 3R 1Y 29 & (], #7orgR] iR Aot bl sl
Yeb bl g & 3R SEZ & A1 U¥ ofl bl ferdn 11 8, de AIsia il bl wie-ei 3l
S & g & &, 1 3 e &l 1 SN & He #

Y, s investment 1 91 AT Pl o 181 §, do-9S g fPU ST W B H ¢h
3ffeT ST HEDHY AT AT FWeH HE| Bl o 781 © 19 S8 foreign investment T,
9 TXE & T9M 14 Y S 38 € | I IR & T #7341 F1 5@ &, #HR_7 o 161 2
SO TOT 1 € 1 investment ¥ T gl g2, 1 STe i< &ame € 1 ay 2013-14 3 Fraw
# 50,946 FRS FUY DI gig Tg, S a8 2011-11 H ATHY 42,131 P WOV & 75, Iq€ ay
2015-16 T HEHY 37,700 BS DU &1 TS, 8 2016-17 T T8 Y d80Y 46,605 RIS U,
@y 2017-18 # 51,728 HIIS BUY 3T a8 2018 & A1d TR b BT Wil SIh] ST &, IHF
ITEIN 17,395 IS BUY I (A9 981 & |

= goawmfer Yot Sl conclude #RTI
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it Worr Rig: W), sifem a1d € 1 Fe &1 Adad A8 © 1 9 SR MO agm &5
AT T ST XET &, @ | Terd 941 €, g€ 41 ¥l ave 9 erd € | 4 ser H=At Sft 9 Rie
3 AT €, Teen 7€ & SEZ tRaTs # Wi snfie deon Y g € SR R T B <
&, 1 S]] 1 g0 B B Plg A 87 GIRT U IE € 1 B SEZ TR
# 37O 2T 1,20,000 Yehs STHIA AMEFETT 1 &, 39 TRART & Aol &1, i & <
@1, 981 & Y87 didl &l ISR 29 &1 B Glor-T 22

3ft THEAR T (TSRI): SURHTI Sft, § 310! gare SR g b 3y g9 54
el W Ao &1 e | # oot et @1 | e a1 S g9 5 e W
FleT @1 3GV 147 | The Special Economic Zones (Amendment) Bill, 2019, 511 & Special
Economic Zones Act, 2015, § amendment & 1T =1 997 &1 7911, 511 Ordinance 2 #T4,
2019 1 ST T TR11 211, IHb repeal H¥d §U, SHE! wAUT B & T g8 ol |1
& AIE W GH A | g Sy i HElleE B Y § oY A 9gd 9 Helue a9l #
AR A= A Sff & Hged H R D1 sRfeeen | 3ot 7R s & 3y Sl I S
& 9 8 $Y P ges # €ART gHHMHT BT SN fastest growing rate &, T€ 37T 70H
TRTEAI & | 31151 EHRT I e[ 37 T &, §¢ch aR H B qd o TR 11 aeramai J qg
g | e e TR

sHb! RE & a) 1 dgd o Gl {31 711§ | N B A E 1965 1 Bisel 8
& | 51 el | S1d S & |18 1990s & SR §AR financial 3l economic crisis 8¢,
Sh dreofd deehlel M HeBR A Rar § &1 wien b g ol SEZ 8 |y sk g
Sl werule IR e wenfid By o v 9, 99 dig @l Sy 9w @9y giaend &)
S¢, difeh FDI il FBI 8HR I8l g-avctic &l | a8 Rerfd av 2000 da &1 a¥ 2000 |
A1 Hgd 3fed St & @ B TRBR H 58] THRal A o2 7| aopely s
Tfereee &1 Qw3 7 gHhl yr o [ TR ofiR <wd1 1 ad 2000 b g6 94U &
gige U9 T Wi gl WRET dew e gy 9 4 @i €] 93 | e Sual ufban
defll ad 2005 # YN TBR A $HbB] Ueh Yo bl wu (341 3iY ®radl, 2006 4 48 i)
&A1 | 1 oY 1 eAr A Tegdl g 371 91l b1 He H B |

H € PEAT drem [ ¥ 2005 T B 2014 T ST TRE P GepIMIHD ST ¢
QeRHEHel 1 A1 ede &1, 3Tl 9 HiR Suced Bl | &9 U S 9918, (599 & 3iqy
ITh] FECH ST, UaHIgTl Sl ShH Sa SfiY S|l g AR Hefl, Hor g ofl 1 ol
TR 3 950 TRT B¢ & ST oW Sh1 firel, A 99 @l srferaen § gig w, TR
TFUIE e, additional economic activities ¢, employment &i¢ 31X <21 &1 balance of
payment H1 4R favour # 81 31X foreign exchange ¥l YaFAUIE & 2MelR W &4 el | g4
gl ) yfd & ferg e foban v |
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ard] TR gl o Al RN WY 6 SO & Al eI B8 3R Al A Bl 6
economic zone STHT BT Bl T7w B o1 ALY, TER] BRG] T2 T TN | T BRIGT R
el g, $4ch bRl bl YUY TRbR A &1 W] deblel TRbR 1 qgd YR ol GRU|
AT, 99 | T T Hﬁwllj\Ucl HRUT I o {3 519 TR T 1 FDI,E!ﬁéforeigninvestor?ﬂ
internal investor 31T &, < T&Y gl 98 J€ ow@dl & b <7 P armaso] 41 &, <9 &
3 ARl 3fchel & AT TET & | 7 Ha bl Gl =T [ ¥ 2014 § Urel, a¥ 2008 |
2014 T financial system $H 3% ¥ disturb &1 <1 A1 {oh HI@A <A HHT 92 =011 a9
e IN taxes ol | ©9 9w [ $67 SS9 3iGT 511 18 O BRI H F@dY dy 2014 T
52 % PRI b &1 AT fl, IEh RN AAER 0] Aehel el AT AR ¢k HRU EqPI
S Investment feT =nfRw o, @ &1 6| 981G, 3Mo1 W AR5 & 991 2 o 9
TG B, OERE B SR S TEwT AR, TEEhT e 3R wEE ey & e s
Ty, 3l &1 uRebeu & ey ...@@em)... § €1 e 3 o |

st SuRTfe: IHEAR Si 31 g e ¥ aroeT | wETe &Y |

A IWEAR Tl ARGy, # |1 T ofR o # PRl € 5 e WmE &1 '
AERO qwEl, 3 AEl i av ® MYl vy fhad €1 gHide & ofR fRew b &
Important 21, faug @1 51 ave 9 e attitude ¥81 3R 9eq & &1 T fagr, #
Il § T g4 BrRo1 e griid-e ey ol ure el der wd | SHl &l Rtee & b 2 414,
2019 @ A peArQ el ST fbar 11 | b <lig & ardravyr 3 sirst qrgel sifsie fdbar a
&1 3 Wil § (6 4% agd <ol 8 o bl TRl o g |

MR DEPUTY CHAIRMAN: Now, ShriD. Raja. You have six minutes' time.

SHRI D. RAJA (Tamil Nadu): Sir, at the outset, [ must point out that unlike BIP, the
Left Parties are consistent on the issue of SEZs. In fact, BJP had opposition to SEZs in
2009 and now they have changed their position. It is their prerogative but unlike BJP, we
are consistent on this issue.

Sir, I am one of the movers of this Statutory Resolution. T would like to raise three
broad points. First, what was the tearing hurry to resort to Ordinance? Sir, [ always consider
that Indian Parliament is a vibrant Parliament. Even if it does not work for mimmum 100
days, it 1s a vibrant Parliament and we should respect our Parliament and its capacity. So,
why should we take the Ordinance route? In the same House, we used to pass Bills even
without any discussion when there was consensus, or, when there was no controversy
but here there are issues involved. So, why did the Government resort to Ordinance route?
That 1s why, we opposed it and moved the Statutory Resolution. So, the Government

should explain as to what was the tearing hurry?

Then, Sir, as far as the content of the Bill is concerned, the Bill says that, "after the
words, 'local authority’, the words, 'trust or any entity as notified by the Central Government'
shall be mnserted.
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Now, are the SEZs autonomous bodies above the laws of the land as the Central
Government notifies and the land is acquired in some State! What is the role of the State
Government? How are the SEZs operating? Are they operating under the laws of the
country? Do they have their own rules or regulations? Are they under the control of the

Government? These are all issues which the Government needs to explain.

The other issue 1s about {oreign money. Many Members are talking about bringing
foreign money. My good friend, Narendra Jadhav and Mr. Naresh Gujral also mentioned
about foreign investment. We had a situation in India which we should not forget, the
Lehman Brothers episode, how the foreign investors ran away after taking loans from
banks. Even now, we are facing certain problems, how the public sector banks were looted
by some industrialists, who took away huge money and ran away. Now, they are living like
fugitives. In such a situation, what is the trust of these companies or entities which are
coming to India? It is not the question of mistrust or distrust. Mr. Jairam Ramesh should
have become some kind of linguist but he is sitting in Parliament. The question is about
this trust? What 1s this trust, I want to know. When my good friend Derek was speaking,
he also raised certain issues of electoral bonds. Whether these trusts can buy electoral
bonds, whether these trusts can give electoral bonds to some political parties, I do not
know. What 1s the power of these trusts? What 1s this trust? This 1s what [ am asking. I am
raising a political question. It is not a linguistic question. It 1s a political question. What 1s
this trust? What are the powers of this trust? I want to know whether this trust can buy
electoral bonds. I want to know whether this trust can give electoral bonds to some
political parties. I want to know whether this trust can be allowed to interfere and influence
the political course of the country. This is a political question. [ would like the Mimister to
respond with convincing answer and facts, because it 1s a serious issue. That 1s why we
have serious apprehensions. You may agree or you may not agree with this, but you will
have to give due consideration to the concerns expressed by us. We are expressing and
articulating these concerns in the interest of the country and its future, if you love the
country, we also love the country. This country belongs to you. This country belongs to
me. This country belongs to us. That is why we are raising all these concerns in the
national interest, in the country's interest. We have passed through several situations and
the financial sector crisis 1s deepening in India. In such a situation, you are opening the
gates for various entities. | don't know what the bodies are. It has 'individual’, 'entity’,
"trust’ and so many things. How do you define them? How do you bring them under the
law of the land? This needs to be explained. In such a situation, we thought it is better if

this Bill is referred to a Select Committee. That is what we demanded. This can go to a
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Select Committee for further scrutiny. After all, we are passing legislations. Those
legislations should be fair enough for the country and the people. That is why we thought
this legislation is a serious one. It needs further scrutiny. It can be referred to a Select
Committee. But it is up to the political parties and the Members present here to decide
upon it. [ think it deserves to be sent to a Select Committee. There are other issues which
we raised. The Minister, as everybody savs, Mr. Piyush Goyal, is avery intelligent person.
He even acted as the Finance Minister for a brief period. He presented the interim Budget.
With his rich experience and knowledge, he can respond. After all, these are all serious

questions. We need vou to respond and give us a convincing reply. Thank you, Sir.

SHRIPIYUSH GOYAL: Mr. Deputy Chairman, Sir, when the Lok Sabha was debating
this Bill, 13 eminent Members of Parliament spoke on it. | was quite impressed that Members
could evince so much interest for a Bill such as this. Today, I am even more impressed that

the House of Elders has 18 eminent Members of Parliament showing interest in this Bill.

Sir, at the outset, I must, since he concluded the discussion, tell Mr. D. Raja that
none of us in this House or in this country has any doubt whatsoever that you are always
talking in the national interest and you are as much committed to the nation's good as any
one of the other 130 crore citizens of this country. We are not under any such wrong
impression, you may rest assured. At the same time, the Left can never be Right. And,

therefore, I will certainly respond to all the concerns and apprehensions.
sft guermfer: v Sh ey vige s 7 €190 gU R

SHRI PIYUSH GOYAL: He likes to remain on my right side. Well, I think we all will
have to wait for a long time for him to move anywhere else. But1 have an open invitation

for you to come onto the right side. Not my right side but your right side.
SHRID. RAJA: T am on the correct side. ... {Interruptions)...

SHRIPIYUSH GOYAL: Way back in July, 2003, the then NDA-1 Government led by
Shradhey Atal Bihari Vajpayee ji brought out the SEZ Policy. Framed several rules under
SEZ Rules, brought in several fiscal incentives and created a very robust framework in
which SEZs were sought to be promoted in the country. SEZs have been prevalent in
many other parts of the world. As several speakers before me mentioned, they have
become engines of economic progress, engines of growth, have supported large-scale
exports and have created lakh number of jobs and investment opportunities around the
world. When the Congress-led UPA Government came to power in 2003, they were faced
with a number of requests, suggesting that the Special Economic Zone Rules and all the

other matters related thereto should be converted into an Act, an Act of Parliament. The
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reason —and it is mentioned in the Preamble of the Act —was to instil confidence in
investors and to signal the Government's commitment to a stable SEZ policy regime and to
impart stability to the SEZ regime, thereby generate greater economic activity and
employment through the establishment of SEZs. If T am not mistaken, I think, you were
supporting the UPA at that point of time. ... (Interruptions)... I am talking of UPA-1. You
should not forget that in 2005, you were a part of UPA-1. My good friend, Mr. Derek
O'Brien, and his party, supposedly to be consistently opposed to SEZs, was also supporting
the Congress in UPA-1. So, the first point that [ would like to clarify to the august House,
through vou, Sir, is that if at all you want to say that you have been consistent or my
friend, Mr. Derek, wants to suggest that they have been consistent, it is demolished in this
very first instance that you all supported this Act and I did not hear any murmurs from Mr.
Derek's party or from the Communists opposing the SEZ laws. And [ believe that they
rightly brought in this law because international investors are always looking for a stable
and predictable regime under which they want to do the investment. However, as Mr.
Gujral rightly pointed out, the Government, which wanted to bring stability in the regime,
sadly withdrew most of the fiscal benefits, particularly related to Income-Tax, Dividend
Distribution Tax, exemption from MAT, etc. because of which, the SEZ, framework had
certainly faced stress post 2010-11 when the Budget brought out these changes and in-
between caused the policy framework to become weak and left several investors in SEZs
n the lurch. In some sense, it will explain why SEZs have large areas of land but do not
have enough takers for it. Because of this instable policy and the flip-flop that we saw, [
think many investors lost interest and large areas of land in SEZs remain unused, as my
good friend, Prof. Manoj JTha, just mentioned. But, at the same time, one cannot ignore the
reality that SEZs have created a large number of jobs, SEZs have brought in large amount
of investment, SEZs have been able to create a lot of export opportunities. The approximate
figure at the end of March, 2019 states that the investments in SEZs were a whopping ¥ 5
lakh crore plus. The employment in SEZs was over 20 lakh people. And the exports from
SEZs were over ¥ 7 lakh crore. So, one can't deny what Mr. Vajpayee started and what Dr.
Manmohan Singh and his Government rightly supported and continued, save and except
for the withdrawal of the income-tax benefits, had become an engine of growth and an
engine of creating jobs. I think all of us in this august House are deeply appreciative and

supportive of this SEZ concept.

There is some talk about the urgency of the Ordinance. 1 did explain it in the beginning
when the House asked for an explanation and Mr. Mahesh Poddar had to stop. But at the

cost of repetition, I would like to once again inform the hon. Members that we would all
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recall the amount of disturbances that happened in both the Houses almost throughout

the 2018-19 period during which no law could be passed.

Because of this, the Government in its first term was forced to bring many issues of
urgent nature through the form of Ordinances. Economic development, growth, vestment,
jobs cannot wait just because a few Members of Parliament or one or two political parties
keep disturbing the Houses and do.not allow the House to function. It was shameful that
for, the first time we saw the hon. Prime Minister's Speech being disturbed in the House of
Parliament which we had normally never seen. Maybe, somebody can raise a comment or
two. There can be a small disturbance but never before has the hon. Prime Minister had to
have a whole Speech running into probably maybe three-fourth of an hour with complete
disturbance. In this kind of a logjam, when a situation was that Bills could not be passed,
obviously, the Government, which has been elected by the people of India to perform its
functions in national interest and public interest, 1s expected to take every possible step at
its command so that investments, growth, jobs do not get stalled. Therefore, when the
Reserve Bank of India defined Alternate Investment Funds as an investment vehicle,
when SEBI came out with its framework to allow Alternate Investment Funds to invest in
financial services sector, intemational financial services centres, through the medium of
trusts, some time, in November 2018, we started the process of making the law. Since the
House was not functioning and there was very little possibility of having the House pass
any new law, the then Government decided that waiting for the next Session of Parhament.—
which should have in any case been in June-July —would only delay the investment

possibilities. We decided to come out with the Ordinance in this regard.

It is important to note this, and many Members have tried to play around the word
'trust’, distrust, mistrust. I think hon. Chairman's effect is coming on all the Members
gradually. When the Reserve Bank of India defined the Alternate Investment Funds as a
potential form or as a vehicle of investment, they very categorically explained who are the
people who are allowed to invest. Financial institutions shall include —t's sort of an
exclusive definition —a company, a firm, an association of persons or body of individuals,
whether incorporated or not, any artificial juridical person not falling within any of the
above preceding categories engaged in rendering financial services or carrying out financial
transactions. Then, in the explanation, they have included several categories of investors
which, for your kind information, include merchant banks, investment banks, pension
funds, mutual funds, trusts, exchanges, clearing houses etc. and then they have defined
what are financial services. Now, obviously, the country and the laws of the land are
governed by regulators. It isnot as il any trust or anybody can .come into Special Economic

Zones or international financial services centre, and make any investment. Similarly,
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Securities and Exchange Board of India (SEBI) on 26th November, 2018 brought out the
operating headlines for Alternate Investment Funds in international financial services
centres in which they have brought out the legal framework. They have combined into
this all the various circulars until then. Here also, they have brought in very categorical
guidelines on who shall be allowed to invest, who can become a sponsorer of an Alternate
Investment Fund. What the minimum amount that would be required to invest is and all
the various requirements and the restrictions, clauses, all the framework around which the
investment would come in, have been very, very detailed articulated by SEBI when they
brought out these guidelines. But, as was the situation in 2005, when the Congress led
UPA., supported by Trinamool Congress and supported by the Communist parties
converted the then rules, circulars and policies into a law so that the investors have
certainty. Thus, we also wanted to give investors the confidence and certainty for which
we brought in this law. We would have ideally liked to have it passed by Parliament, if it
had functioned properly in the Winter Session and if we were able to run the Budget
Session smoothly. But, sadly, it became evident from the entire proceedings of both the
Houses that it would not be possible to get any laws passed in the disturbance, in the din
ofthe House. So, we were required to bring it in as an ordinance. Some Members did raise
the issue about how much investment has come and all sorts of very, I think, below the
belt aspersions have sought to be cast on this including the fact that whether there were
electoral trusts and what not have you. I do not think SEBI and RBI, all of them are
governing electoral trusts over here. They are governing investment trusts. For your kind
information, until now, we have 8 proposals from such trusts and all from reputed companies.
The total amount comes to about T 8,000-odd crores. The total investment potential out of
these 8 applications is about T 8,000 crores. Our expectation is that the changes that are
being proposed will pay result in about 3 billion dollars. That 1s about ¥ 20,000 crores plus
annually in terms of investment coming into the International Financial Services Centre
(IF3CH.

Yesterday, the hon. Prime Minister was very rightly saying that this august House
represents the will of the States of the people of India. I think, 1t 1s time we choose whether
we want to be in old India or we want to be in new India. Trust was not an investment
vehicle in 2005; otherwise, an illustrious economist like Dr. Manmohan Singh would have
possibly included it at that point of time also. New structures of investment evolve over a
period of time. As Shri Gujral, who is himself an eminent Chartered Accountant, said that
new structures will keep coming in and, therefore, we brought in trusts as a possible

investment source. By the same logic, two years down the road, some new form of
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investments could come in. Some new type of entities may be developed by the
international world which will become a vehicle for investments. Every time we do not
have to come to Parliament for these small amendments. Therefore, what we have said 1s
that trusts-it has nothing to do with the trusts-er any entity that may be notified by the
Central Government. Now, in future, if some new form of investment vehicle comes, we can
notify it, and [ would request Shri Bhattacharya not to belittle the Central Government so
much because 1 was just checking The Special Economic Zones Act which has been
passed by his party in the same two Houses of Parliament. Almost on every clause, the
Central Government is empowered to do one thing or the other. After all, the Government
functions in an organized fashion. We have a complete system, policy and procedures.

So, anything Government does is not in a light fashion. It is done with full responsibility.
SHRI P BHATTACHARYA: Sir, T have not challenged...
MR. DEPUTY CHAIRMAN: Please Bhattacharyaji, nothing will go on record.
SHRIP BHATTACHARYA: *

SHRIPIYUSH GOYAL: Should the Central Government choose to notify any of the
type of entity which can become an investment vehicle; obviously, it will be placed as
subordinate legislation before both the Houses of Parliament also. We will have every
right and every opportunity if at all some wrongdoing has been done at any point of time

by any Government to discuss and debate it in the House.

My own sense 1s that actually it is a small amendment which can have large impact
of investment in jobs, economic growth. It is sad that Shri Jairam Ramesh sought to make
SEZ a mockery of law by saying that 400-plus were approved. Shri Jairam, as Shri Gujral
rightly pointed out, while Vajpayeeji's Government was there, only two were approved. 1
think, one in Tamil Nadu and one in Gujarat. ... (Interruptions)... There were not more than
two that were approved. Who approved 400-plus and who was the Commerce Minister at
that time? Somebody talked about 80 and all; I mean, I do not write those types of things
n my notes. That is for ail of us to reflect and remember. While most of these SEZs were
being approved, I think, Mr. Derek, your party was very much supporting the UPA. 1 think,
Mr. Raja, you were very much supporting the UPA.

SHRI DEREK O'BRIEN: Can1 disturb you? I did not want to disturb you. I clarified at
the end. It is good you said. We were supporting or not supporting; the Parliamentary

record 1s there on the very Land Acquisition Act. That 1s my hmited point.

SHRIPIYUSH GOYAL: No. Not the Land Acquisition Act. We are talking about the
SEZ Act.

*Not recorded
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SHRI DEREK O'BRIEN: Yes. We opposed it then. We got only 13 votes but we
opposed it then.

SHRI PIYUSH GOYAL: SEZ Actor Land Acquisition Act?

SHRI DEREK O'BRIEN: Both. We were not with the Congress. We had 13 but we
opposed it. That 1s the limited point.

SHRI PIYUSH GOYAL: Butyou continue to enjoy the fruits of power and remain in
the Government. Incidentally, there was a lot of talk about land acquired from the farmers.
May I clarify to this august House, Sir, that the SEZ Act very clearly prohibits land to be
acquired from farmers for setting up this SEZ, barring a few exceptions, which have been
properly articulated in the guidelines and in the process of approval also? The Board of
Approval will approve a proposal for establishment of SEZ only after the concerned State
Government recommends it in the first place and the State Governments have been advised
that in case of land acquisition, first priority should be for acquisition of waste and barren
land and, 1f necessary, only 1f necessary, single crop agriculture land could be acquired.
Then, it further says, if per force,-and per force has a strong meaning in law-a-portion
of double crop agriculture land has to be acquired to meet the minimum area requirements,
especially, for multi-product SEZs, the same should not exceed ten per cent of the total
land required for the SEZs. And this also if I remember correctly, though [ was in opposition,
was put in because land has to be contiguous. So if there are various patches of land,
barren land or single crop land and if there is a small patch in between which is double
crop, the small patch cannot stop the industrial development of the whole State or the
region. Therefore, this 10 per cent clause was brought in that you can add maximum that
much land which i1s multi-crop. In any case, the Central Government does not allot any
land or acquire any land. If at all it is done, whatever is done is done by the State
Governments. For the record, my party did not have too many State Governments at the
time when most of this land was acquired. And most of this land got acquired in that same
period about which I have been referring on more than one occasion so far. Most of this
land was acquired before 2011; in any case, after the income-tax benefits were withdrawn,
this policy has almost seen stagnancy and seen a tapering effect. Whatever investments
came in, whatever was the add-on investments, that continue to happen, but there was a
tapering effect. What we are trying to do, Sir, 1s to engage with the rest of the world. Today,
we have International Financial Services Centres in London, New York, Singapore, Hong
Kong. We have people raising funds worth billions of dollars and, we, from India go to
these Centres to raise funds. We provide jobs to the people in those International Financial

services Centres. Why should we not be doing all that to India? Why should not we have
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International Financial Services Centres set up in India? And that is the intention why we
are trying to promote the concept of financial services, why we are trying to see we can
become a hub of activity which creates millions of jobs, which encourages people from the
world to come to transact in India, which becomes a Centre, where instead of our going to
London and New York, the world comes to India and raises money in this IFC in which
investors from all over the world can invest, can set up different operations and that does
not affect the domestic economy at all. This entire activity 1s carried out within the confines
of the SEZ or the International Financial Services Centre with absolutely no relationship
to the domestic economy, but, indirectly provides support to the domestic economy. It
provides jobs to us, Indians, and it provides opportunities to ensure that we do not
become dependent on rest of the world, while gives us an opportunity to make other parts
of the world dependent on India as a large and a strong services Centre for operations.
There was some talk about the conditions of the Trust before they are allotted land.
Firstly, we don't allot any land. Secondly, the condition of the Trust, as set up by the SEZ,
is by the SEBI and the RBI. We don't have to set up. Likewise, there are hundreds of
legislations. Each one does not define each term and each activity. It is defined by different
laws and whatever 1s residual, goes to the General Clauses. So, I think, each law cannot
define in detail what will be the nature of Trust, and I do wish that we should rise from
petty comments or trying to belittle over the Trust and this and that. It can be religious
Trust, somebody said. I think, some people are so scared that they see religion in everything.
But, don't be so scared. I don't think we need to give up as yet, and everything is talked
about religion. These are pure economic decisions, and I have no doubt in my mind that
these decisions will help India become a part of the developed world, become a strong
nation. We can hold our head high in the rest of the world. One hon. Member mentioned
that the first SEZ. was in Mumbai. But, 1 think, that is techmcally and factually wrong. In
Mumbai, there are small SEZs most approved during the period when you were supporting
the Government, and those are largely I'T SEZs which are in Mumbai. We have to promote
the IT sector. I don't think anybody in this House will deny IT to be a shining example of
India's ability to engage with the world on equal terms. By the way, BIP's manifesto was
also talked about. I am amazed how can anyone do some selective reading without an
understanding of what we have said in the manifesto. Certainly, it was a part of our
manifesto. But, at no point of time, did that manifesto ever oppose SEZs for the sake of
opposition. What they said in our BJP manifesto was, among other comments, in conclusion,
the entire issue of SEZ and acquisition of land for industrial use will be addressed after a
careful scrutiny of the Parliamentary Standing Committee's report, and factoring in the

need to protect the farm sector and enhance food production. This 1s our BIP manifesto.
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SHH T TTeld 82 And, by the way, we did not win in 2009. We, of course, took the defeat
very gracefully, and after 2014, in any case, as [ explained, after eleven months, the income
tax concessions came, there has been no land acquisition for those. So, there is nothing

meore to do about this manifesto item.

I did not understand much about the Bengali poetry. But, about Singur, I don't think
this has any relevance to this thing. Singur has never been acquired for an SEZ. It was
some industrial project of a private company, and surely, your party has every right to
oppose a project or support a project. We are not discussing that in this forum. At the
same time, you did mention about the power SEZ. Now, we are trying to engage with our
neighbours and expand opportunities to set up power plants in India which can supply
power to our neighbouring countries. It was in human dimension. Our neighbouring
country which largely has people from the minority community in India, they have some
majority over there, if their people get 24-hour power, [ think, itis a matter of pride for every
Indian. We should all be happy that India is going to provide power to Bangladesh. By the
way, that SEZ 1s set up near Bangladesh, and will be supplying power to Bangladesh. And,
if at all, that SEZ is not made competitive, then, nobody will buy power from us. And the
rule of exports internationally 1s, you should export your goods and services, not your
taxes, and therefore, if a plant comes up which exports power for India, and helps millions
of poor people who are in majority in that country, get benefit of power, just like under
Prime Minister Modi's Government, every Indian today has the ability to get 24-hour

power.

Sir, we are power surplus today in the [ country. Itis time to support our neighbours

also and that 1s all that we are trying to do.
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sft Suwmfer: e=rdi | 1 shall first put the Statutory Resolution moved by Shri

Elamaram Kareem tovote.
The question 1s:

"That this House disapproves the Special Economic Zones {Amendment) Ordinance,
2019 (No. 12 of 2019) promulgated by the President of India on 2nd March, 2019."
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The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the motion moved by ShriPivush Goyal

to vote. The question is:

That the Bill further to amend the Special Economic Zones Act, 2005, as passed by

Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: we shall now take up Clause-by-clause consideration
of the Bill.

Clause 2 and Clause 3 were added to the Bill.
Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRIPIYUSH GOYAL: Sir, | move: That the Bill be passed.

The question was put and the motion was adopted.

*SPECIAL MENTIONS - Contd
Demand to Speed up the work on the project of linking of rivers in the country
MR. DEPUTY CHAIRMAN: Dr. KirodiLal Meena.
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